OPEN COLRT

CENTRAL ADMINISTRATIVE TRIBUMAL, ALIAHABAD BENCH,
ALLAHABAD .

DATED : ALLAHABAD THIS THE 2Cth_ DAY OF DECEMBER, 1995,
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QUORWM : Hon'ble Mr. S. Das Gupta, Member-A
Hon'ble Mr, T. L. Verma, Memberp-J.

CIVIL MISC. CONTEM'T APPLICAT ION NO, 127 of 1994,

smt. Trivedi Devi widow of late Sri
Nathoo Ram, R/o, 59C-B, Smith Road,
Allahabad, viele ... Pet it ioner,

Versus

1. O. PP Mishta, Senior D.P.C. Northern Railway,
Allahabad,

2. A, K. Jain, D.R.M. Allahabad,
...Respondents,
in

0.A.No,15C8 of 1093

smt, Triveni Devi, ..... ...Petitioner.
Versus

Union of India and others.. ... .Pespondernts.

ORDER (oral)

(BY HON. MR. S. Das GUPTA, Member-&)

This contempt application has been filed %k«
alleging non-compliance with +he directions contained

in the order dated 16,2.1994 by which a. bench

of this Tribunal had disposed of O, A. No.1508 of 1993,

2. The grievance of the applicant in the 0.A
was.that she has not been peid the D,C.R.G, after the
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death of her husband in harness, Moticing that ceftain
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;ﬁ:f”cﬁn nak be adjudicated separately in a fresh O.A.
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applicant were pending dlﬁpusal %he O.A.Was dmﬁpﬂS %h ‘_.J'
hat such representations should 'j'

Ny
by g

of with s direction t
- "'g" i

be considere€a and either the amount should be pald'to |
the applicent 1in accordance with Rules or if no payment

was to be made, the T€3SORNS w??ht such payment are€

not cue should be communicated to the applicent, within

two months from the date of communication of the ;

order . ' |

3. 1t is stated that the applicent had
communicated the copy of the order by letter
dated 3.3.1994 but despite this no action was taken

by the respondents and hence the contempt application

was filec,

4. The respondEﬁts filed a counter-affidavit,
in which it hes been stated that direction of the
Tribunal has slready been complied W1th and reasons
for with=holding of D.C.R.G. have already been commu-
nicéted'to the applicent by order dated 11/18. 8.1994
A copY of this order has been annexed., We heve seen

from the counter-affidavit that the resson for

with=holding of amount was that she retained the

Railway Quarter, allotted to her husband, after the

death of her husband,

SR e Learned counsel for the applicant states that ?
|

on the ground tﬁﬂi wrongful reteniiion of Railway Quarter
D.C.R.G. can not be with-held, While this question
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only if the order of the Tribunal is deliberatl
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dis-obzyed,
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6. In view of the sbove we find that there 15 nRy
no wilful or deliberste dispbedienceizf-the orders ﬁ@§h3‘qk

ik

this Tribunal. The contempt applicstion is therefore,

dismissed. The notices jssued to the respondents

are discharged.

Do
Member=J,




